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£- 9 Order dated 28,11.2003
For 9177\ ol - @ly Heard Shri L.Samantaray, leammed
‘ 4‘10} counsel for the applicant and Shri A.K.Bose,
Di “aEie ae
: learned Senior Standing Counsel.
M A group of applicants, six in number,
: m hé.vea filed this Original Application claiming
\ 2 regularisation in the Respondents<Department
@\/\/““ on the ground that they have been engaged as

FOr A"j”\% SN . casual labourers for over 240 days during
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the period from 1.12.1994 &pd 1,10,1997
and are continuing at at presdant also.
Considering the facts anéd circumstances
of the case as well as the submissions‘
made by the learned counsel for the
applicants, we hereby direct the applic ants
to submit individual representation before
Res, Nos. 3 and 4 ventilating their grievance
for redressal. On receipt of the representation
the Respondents shall dispose of the sane
within a period of 60 days giving speaking
orders, If the claimmade by the applicants
are found to be correct, they may be
considered for regularisation as per the
scheme introduced by the Respondents,

with t:h:::;t ;-:fove gli;efﬁi'.c?n, this O.A.
is disposed of’: No costs.

Hand over copies of this order to the

learned counsel of both the sides.
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